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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
O.A.No, 794/92 Date of Order: 16,9,1992
BETWEEN :
K.Anji Reddy .. Adpplicant,
AND
1, The Director, Doo:idarshan
Kendra, kamanthapur,
Hyderzbad.
2. The Director Geneiral,
Doordarshan, Mandi House,
Copernicus Marg, Neéw Delhi.
3., The Union of Indis, .
rep, by its Secretary, h
Ministiy of Information

and Broad JZJasting,
New Delhi, .. kespondents. .

Counsel for the Applicant s Mr,V,Ajay Kumar
Jounsel for the Respondents es Mr N.VJEamang

CORAM 3

HON '8 L& 5..RI T.CHANDRASEKHARA REDDY, MEM3ER (JUDL, )

(Order of the SingledMember Bench delivered Dy

Hon'ble Shri T.Chandrasekhara keddy, Member$Judl.) ).
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This is an original, application (C.A.) filed under
Section 19 of the Administrative Tribunals Act to direct the

respondents to regularise the services of the applicCant as r
. '
Production Assistant as per seniority with all consequentia%

benefits, !

I
The facts as pleaded in the OA would disclose

that the applicant had worked continuously for a period of
E
140 days in the ye&r 1985, .
! | |
Today we have hea:d Mr,V.Ajay Kumar, Advocate for
: V
the applicant and Mr.N,V,Ramana, Standing counsel for the

respondents, | : L
E

The grievance of Lhe applicant is'that nhis services
are not regularised by the respondents even though he had
worked for a continuous period of 140 days in the year 1983.
and hence he has filed the present OA for the relief as f

already indicated above, F

Before approaching this Tribunal the applicant had

not ppproached the competent authority for redressal of his
. l

grievance, In view of this position we are of the OPinionf

I :
that the interestaof Justiceé would be better served if ﬂ

appropriate directions are given while disposing of this

QA at the admission stage,

|

Hence we permit Lhe applicant to make a represen-
tation for redressal of his*grievance/grievances to the |
competent authority withib one week from the date of
receipt of this order, Thg competent authorityishall |
receive the representation of the applicantland thereafteF
shall pass €findl orders ondthe said repfesehtation withinE

|

i
2 months, If the applicént continuous to be aggrieved,




W

|
ol , and regulatio %@w@gy
accordance with ruleszf d% 5 d%%ﬁg%e of,” leaving the parties

to bear their own costs, k

he is at liberty to approachfthis Tribunal afresh in

T o ChereetT e

(T JCHANDRASEKHAKA REDDY ) -
Member (Judl, )

Dated: l6th September, 1992

. Registrar(Ju
(Dictated in the Open Court)

Cepy te:-
1, The Directer, Deerdarshan Kendra, Ramanthapur, Hyderabad,

2, The Directer General, Deerdarshan, Mandi Heuse, Cep=rnicus
Marg, New Delhi.

3, Secretary, Ministry of Infermatien and Beradcasting, Unien
ef India, New Delhi,

4, One copy te Sri, V,Ajay kumar, advecate, 5-9-22/14,
Adarshnagar, Hyd.

5. One cepy te Sri. N.V.Ramena, Addl., CGSC, CAT, Hyd.

6., One spare CopyY.
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